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to 1952-53 inclusive, was about Rs. 
54-84 crores. The figures of pctual 
expenditure in the subsequent years 
are not yet available.

(c) 19 States are either self-suffici­
ent or surplus in Jood>?rains; 9 other 
States, however, still need assibiance.

Th. Lakshman Sin^h Charak: May
I know the amount ^?iven to the 
Jammu and Kashmir Government in 
this period?

Shrl Karmarkar: Speaking subject to 
correction, we are ;;iving them Rs. 20 
lakhs for two years. As I said, this 
is subject to correction.

Th. Lakshman Sioffh Charak; In
answer to part (c) of the question, the 
hon. Minister said lhat some States 
are surplus and others are deficient. 
May 1 know to what extent they are 
surplus and to what extent they are 
deficient?

Shri Karmatkar: They are surplus
to a little extent and among the deficit 
States, Bombay for instance, is deficit 
to a iarjse extent and others to a 
small extent. Obviously, this is an 
unsatisfactory reply to the question. 
Sir.

Shri T. N. Sin^h: The hon. Minister 
has stated that the Grow More Food 
campaign has been merged into the 
development and other plans for com­
munity projects etc. May I know 
whether nothing is being done for 
Grow More Food work in areas other 
than tho dovelopmcnt blocks and com­
munity extension blocks?

Shri Karmarkar: 1 did not say
development blocks and .community 
extension areas. I mentioned that it 
Is part of the Fivev Year Plan for the 
c o u n t r y  as a whole. It is not kept 
separate as it was done before the 
Five Year Plan came into existence.

Diwan Baghavendra Rao: May I
know if the Government have given 
anv directive to the State Governments 
to use such grants in areas where 
there are no development blocks of 
the community projects?

Shri Karmarkar: So far as I can
say offhand, there is no such restric­
tion. These development projects are 
different and are based on their own 
merits. They are processed and sent 
to the Government of India and they 
are worked in areas for which the 
funds are intended.

Shri Dabhi; May I know the quan­
tity of cereals produced during each 
of the years from 1949-50 up-to-date?

Mr. Speaker: Obviously, he wants,
notice, I believe.

Shri Karmarkar: Yes. Sir.
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The Deputy Minister of Labour 
(Shri Abid Ali): The matter is still
under the consideration of Govern­
ment.
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Shri Sadhan Gupta: May I know
how long this matter will iwmaiiv
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tinder consideration and whether Gov­
ernment have any tx)licy of speedirR 
up consideration?

Shri Abid Ali: Yes; Government
have a policy of speeding up consi­
deration.
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♦352. Shri K. C. Sodhia: Will the
Minister of Labour be pleased to 
«tate:

(a) what was the total enrolment 
in  the training institutes and centres 
functioning under the Ministry of 
Labour during 1953;

(b) what percentage, if any, cf the 
trainees consisted of students from 
the general public;

(c) whether Government propose to 
throw open these institutions to the 
general public and convert them into 
Technical Schools; and

(d) if not, what are the difficulties 
in the way of Government?

The Deputy Minister for Labour 
(Shri Abid Ali); (a) 9.582.

(b) The trainees are all recruited 
from adult civilians among the gene­
ral public.

(c) The Institutions are already 
open to the general oublic. Govern­
ment do not propose to convert them 
into Technical Schools.

(d) Training of the kind contemp­
lated can be given satisfactorily only 
In the Training Institutes and Centres 
and not in Technical Schools.

Shri K. C. Sodhia: What was the
total number of centres during 1953­
54?

Shri Abid Ali; About 56.

Shri K. C. Sodhia: What was the
total cost incurred thereon?

Shri Abid Ali: About Rs. 60 lakhs.
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The Minister of Health (Rajkumari 
Amrit Kaur): (a) No.

(b) Does not arise.

D a r b h a n g a  D a k o t a  A c c id e n t

♦355. Shri Bhagwat Jha Azad: WiU 
the Minister of Communications be
pleased to state:

(a) whether the report of the In­
quiry :held into the Darbhanga 
Aviation Dakota crash on the south 
fringe of Dum Dum Airport on the 
30th April, 1954 has been submitted; 
and

(b) if so, the causes of the crash?

The Deputy Minister of Communi­
cations (Shri Raj Bahadur): (a) I
lay on the Table, a copy of the Re­
port of the Court of Enquiry on the 
accident to Dharbanga Aviation 
Dakota on the 30th April 1954 near 
Dum Dum airport [Placed in the 
Library. See No. S-275/54.]
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(b) According to the Court, the pro­
bable cause of the accident was:—

(a) Delay in feathering after
failure of the port engine
(due to inexperience of the 
pilot in emergency proce­
dures), which resulted in loss 
of height,

(b) the subsequent attempt to
establish a climb with a nose
high attitude (to get over the 
obstructions) below the re­
commended single-engine rate 
of climb speed, with both 
igear and flaps up, and

(c) the progressive loss of air
speed which Anally resulted 
in a stall on a cocoanut tree.

Shri Bhagwat Jha Azad: From the
book made available to us I find that 
the Court has made the observation 
that it is a very sad plight and horri­
ble conditions are prevailing in the 
non-scheduled airlines. What are the 
factors that have prevailed upon the 
Government not to ijationalise these 
non-scheduled airlines as well?

Shri Raj Bahadur: Which of the
observations is the hon. Member refer­
ring to?

Shri Bhagwat Jha Azad: 1 refer to 
page 13, paragraph 18 of the report in 
which the court observes that cockpit 
check-lists, emergency lists, nothing 
was available on the plane, that the 
traffic personnel manager had no 
knowledge of loading and unloading 
and such other things.

Shri Raj Bahadur: It is a sort of
general observation in which the courl 
has only said that they should be 
readily made available, and should be 
properly used, and that proper use 
should be ensured.

Shri Bhagwat Jha Azad rose—

Mr. Speaker: Order, order. The
point of enquiry seems to be whether 
any improvement in those conditions 
has taken pUice since natianalisation. 
That seems to be the point of enquiry.

Shri Raj Bahadur: As a matter of
fact, the Court has divided its Reoort

into various sections. The most re­
levant Sections are the findings, the 
recommendations and the observa­
tions. This is not one of the findings 
that these papers were not available. 
So, the question of improvement does 
not arise.

The Minister of Commuiiicatious 
(Shri Jagjivan Ram): May I add that 
we are exercising a stricter control 
over the non-scheduled operators f*s 
regards the maintenance of their air­
craft and other conditions of licence?

Shri Bhagwat Jha Azad: Though
the answer is not clear to me, yet may
I know whether the recommendations 
made by this Court have yet been 
implemented, and what are the con­
ditions that have been imposed over 
these non-scheduled airlines to pre­
vent such accidents causing the death 
of persons?

Shri Jagjivan Ram: New conditions 
are not to be imposed. The conditions 
of the issue of licence for non-sche­
duled operations take care of all these 
things—that they will have to main­
tain a reasonable arrangement of en­
gineering workshops, they will have 
to observe all conditions regarding 
the load they are carrying, and they 
will have to engage expert staff quali­
fied and licensed by the Director- 
General, Civil Aviation.

Shri Bhagwat Jha Azad: Is it not a
fact that these non-soheduled air 
services are, after nationalisation, 
threatening to reterench their em­
ployees and some good officers who 
are experts in these things have been 
retrenched? What is the position of 
the Government in thi» regard?

Shri Raj Baliadur: So far as non­
scheduled operators are concerned, 
they employ their staff in accordajice 
with their requirements. Even so 
whenever any emloyees of such com­
panies have approached us, we have 
always tried our level best to help 
them and have always tried to see 
that the non-scheduled operators also 
run successfully.

Shrt Bhagwat Jha Azad:
not my question.

That Is




